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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 4034 of 2026

Jhandu Ram And 4 Others

..... Petitioner(s)
Versus
State Of Up And 2 Others
..... Respondent(s)
Counsel for Petitioner(s) : Krishna Kanhaiya Soni
Counsel for Respondent(s) . C.S.C.

Court No. -6
HON'BLE PRAKASH PADIA, J.

1. It is argued by learned counsel for the petitioner that pursuant to the
judgement and order dated 20.11.2023 passed by the Additional Civil
Judge (Junior Division), Moradabad in Original Suit No.421 of 1991, the
petitioner moved an application before the respondent No.2/District
Magistrate, Moradabad on 26.12.2025 for compliance of the aforesaid
order. It is argued that considerable time has aready been lapsed but till
date no decision has been taken in the matter.

2. On the other hand, it is argued by learned Standing Counsel that by
way of the aforesaid application, the petitioner wants to execute the order
of Civil Court while the appropriate remedy lies to file appropriate
application before the Court concerned for execution of the aforesaid
order.

3. In this view of the matter, no relief could be granted to the petitioner,
writ petition is dismissed.

(Prakash Padia,J.)
February 11, 2026

saglain

SYED MOHAMMAD SAQLAIN HAIDER
High Court of Judicature at Allahabad
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